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CORAM : Hon'ble Mr. P.H. Trivedi .. Vice Chairmen

Hon'ble Mr. P.M. Joshi ee Judicisl Member

11/11/1987

Lezrned advocete Mr. J.J. Yajnik for the appli-
cent appears and requests some time to file reply.
Allowed. The case be posted on 17th November, 1987

for admissiocne.
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( P H Trivedi )
Vice, Chairman

(P M ?é;zzi/)/

Judicial Member
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CCRAM : Hon'ble Mre P.H. Trivedi es Vice Chairman
Hon'ble Mr. P.lM. Joshi oo Judicial Member

17/11/1987 |

Heard learned advocotes Mre JeJ. Yeajnik for the
pplicant and Mr. J.D. Ajmera for the respondents. The
petitioner does not claim to continue in the course but

wants only tc be censidered alongwith others for  the
Yo W

appointment. He hss come up been employed vice Mr. R.S.
b

Bavelia's retirement on purely ad hoc basis till regular

L, 3 7
appointment is made, &nd the respondent department not

. : W~ .
having appOlnt@d??UDStltute the charge was offered tc the

'tiigi?. It appears from the fact that the petitioner
;223;—%ﬂ charges afé}ﬁbt r. Goswami Qﬁgfhas—seea—e@c.dgd
*e—Pe appointed to the post znd egainst this appointment,
the petitioner hss come to the Tribunal,

I s
/ After hecring the learned advocotes and perusal of
j K~

the application, we dc not find that the petitioner has any

cause as he has not been appointed On regular basis and it

is not disputed that the respondent is fully competent to
!

decide appointment. As the petitioner has no cleim of- the

post, we dismis:s the petition.
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Heard leerned advoceétes lr. J.Je. Yajnik for the
applicant and !lire J.D. Ajmera for the respondents. The
petitioner does not claim tc continue in the cause . but
wants only to be considered alongwith others for the

appointment. He hes come to be empleyed wice Mre Il.S.

Bavalia's retirement on purely ad hoc basis till regular
appointment is made, anc the respcndent department not
heving appointed a substitute the cherge was offered to
the petitioner. It appears from the fact that the peti-

tioner gave the charges tc ir. Goswami who was appointed

~

to the post end against this appointment, the petitioner

hes come to the Tribunal.

After herring the lesrned advocctes &nd on perusal

>E the applicaticn, we do not £ind thet the petitioner hasi
any ceuse as he has not been aprointed on regular basis |
and it is not disputed thet the respondent is fully
competent tc decide appcintment. As the petitionewy has
*’/// no claim tc the post, we dismiss the petition,af lhe J;yb
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